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Despite market volatility,
STT collections jJump 75%

HITESH VYAS
& GEORGE MATHEW
Mumbal, January 19

DESPITE THE VOLATILITY in
the stock market, the Securi-
ties Transaction Tax (STT) col-
lection has shot up by over 75
per cent to 344,538 crore as of
January 12, 2025, as against
325,415 crore raised in the
same period in 2024. The rise
in collections comes despite a
hike in STT on futures &
options (F&O) of securities that
was levied in abid to curb spec-
ulative market activity in the
F&O segment.

The Budget 2024-25, pre-
sented by Union Finance Min-
ister Nirmala Sitharaman on
July 23, had proposed to dou-
ble the STT on F&O of securi-
ties, effective October 1,2024.
However, STT collection has
been on the rise since July and
the rise continued even when
the stock market rose sharply
and then encountered a major
correction between July and
December 2024. While STT
mobilisation was 316,634
crore on July 11, 2024, it
jumped to 30,630 crore on
October 10,335,923 crore on
November 10 and 40,114 on
December 17. The BSE Sensex
whichwasat 80,429.04 on July

ADDING TO GOVT'S REVENUE KITTY

M Rise in collections comes
despite a hike in STT on
futures & options (F&O) of
securities that was levied in
a bid to curb speculative
market activity

B The 4 ,424-crorerise in
STT collection to 44,538
crore between December
17 and Janvary 12
happened at a time when
Sensex saw a correction of
over 3,000 points

23 lastyearhitanall-time peak
0f85,978.25 on September 27
last year before correcting to
76,499.63 on January 14,
2025.

The increase in STT, which
is levied on transactions in
specified securities, came at a
time when the Securities and
Exchange Board of India (SEBI)
and the Reserve Bank of India
(RBI) raised concerns over the
rise in volumes in futures and
options segment, which can
pose a risk to macroeconomic
stability.The increased STT col-
lections are also adding to the
revenue kitty of the govern-
ment.

Name of the Corporate Debtor

FORMA
PUBLIC ANNOUNCEMENT
[Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017]
FOR THE ATTENTION OF THE STAKEHOLDERS OF
AKUDO TECHNOLOGIES PRIVATE LIMITED

RELEVANT PARTICULARS

AKUDO TECHNOLOGIES PRIVATE LIMITED

Date of Incorporation of the Corporate Debtor

01st August 2020

Authority under which the Corporate
Debtor is incorporated!/ registered

Companies Act 1956, ROC Delhi

Corporate Identity Number of the Corporate Debtor

U72900HR2020PTC088020

Sl El I L e

Address of the Registered Office and
Principal Office (if any) of the Corporate
Debtor

2382, 2nd Floor , Sector 15, Near Huda Office, Model
Town, Sonipat, Sonepat , 12-Haryana-131001

6. | Liquidation commencement date of the
Corporate Debtor

15thJanuary 2025

7. | Name of the Liquidator:

Address of the Liquidator:

Email address of the Liquidator:
Telephone number of the Liquidator:
Registration number of the Liquidator:

Ganesh Panduranga Pai

No. 68, 6B, 6th Floor, Chitrapur Bhawan
8th Main, 15th Cross Malleshwaram
Bangalore 560055
pragnya.cas@gmail.com

9845666596; 080-23565641
IBBI/IPA-001/IP-P01313/2018-19/12054

With 44,538 crore col-
lected so far, STT revenue has
already breached the Budget
Estimate of ¥37,000 crore for
the ongoing financial year
2024-25. In the previous
financial year 2023-24, the
STT revenue was estimated to
be 32,000 crore (revised esti-
mate) and 325,085 crore in
2022-23.

STT on futures and options
of securities was increased to
0.02% and 0.1%, respec-
tively. Earlier, the rate of levy
of STT on the sale of an option
in securities was 0.0625% of
the option premium, while
the rate of levy of STT on the

sale of a future in securities
was 0.0125 per cent of the
price at which such futures
aretraded.Therate of levy of
STT on delivery trades in
equity shares is 0.1% on
both purchase and sale
transactions.

However, the premium
turnover in F&O declined
since after the Sebi slapped
restrictions on derivative
trading in the wake of ram-
pant excessive speculation by
retail investors — it declined

8. | Last date of Submission of claims

14th February 2025

NOTICE

Naotice i5 hereby given that 183 Equity Shares
bearng  Cerfificates Mo, 12040, 77983,
143843, 907172841, 30172842 and distinclive
Ho. 1662976- 1663025, 15895937 3569958,
5796058 §5796003, 13033240- 13033284,
13033290- 13033314 of face value 10/- sach

fromX54.38 lakh crorein Sep-
tember 2024 to ¥43.99 lakh
crore in December 2024, and
toX17.47lakh croreinJanuary
2025 (till January 14th) on the
NSE. “Retail investors were
active in the cash market and
mutual funds also pumped
money into the marketas they
received huge inflows despite
the volatility in the market.
STT collection figures show
that it has no correlation with
the market fall or rise. STT
increased when the market
rose and also when it later
declined,’said an analyst.

In fact, the ¥4,424 crore
rise in STT collection from
December17to344,538 crore
by January 12 happened at a
timewhen the BSE Sensexwit-
nessed a correction of over
3,000 points.

Since STTis charged onlyto
the seller, on a round-trip pre-
mium turnover of ¥10,000 in
options STT increased from
X6.25 to X10. Similarly, in
futures, STT led to an increase
from X1.25 to X2 for every
310,000 of turnover. When
retail investors flooded the
F&O segment three years ago,
policy makers were worried
about losses to them. Nine out
of 10 investors were losing
money in this segment. While
STT collection hasincreased in
the last five months, major
market players are lobbying for
areductionin thelevy.

Association of Mutual
Funds in India (AMFI) in its
proposal for the Budget 2025-
26 hasrequested forreduction
in STT for arbitrage funds and
equity savings funds. “For
mutual funds as an investor,
the STT on futures and options
should be reinstated to the
earlier rates,” AMFI said in the
proposal.

Form No. INC-26
[Pursuant to Rule 30 the Companies
(Incorporation) Rules, 2014]
Viable Impex Private Limited
CIN: U74120DL2009PTC191423
Regd. Office: A-213, Shop No. 109,
Ground Floor, Shanti Gopal Chamber,

We are living

B DHANENDRA KUMAR

AFEW DAYS AGO, L&T chair-
man SN Subrahmanyan’s
comments on the 90-hour
work week,and “howlong can
you stare at your wife”, fol-
lowed by company’s HR head
Sonica Muraleedharan’s sub-
sequent clarificatory state-
ment, have sparked wide-
spread public debate.

Several corporate leaders
like Anand Mahindraand Adar
Poonawala criticised,Amitabh
Kant and Mohandas Pai gave
their unequivocal support,
including many employees
who came forward to support.
While it is important to hold
leaders accountable for their
words, it is equally vital to
recognise the broader context
of their remarks and the real-
ity of the world we live in
today.

Indiaisanationontherise,
and our economy has evolved
into one that operates 24x7.
From instant delivery plat-
formslike Zomato, Swiggyand
Zepto to the seamless connec-
tivity offered by airlines, rail-
ways, and internet services,
modern life is increasingly
defined by constant availabil-
ity and on-demand access.
These advancementsare a tes-
tament to our collective
progress, but they also come
with heightened expectations
— expectations of services and
infrastructure at par with the
best in the world.

Meeting these expecta-
tions is at the heart of nation-
building. Nation-building is
not just about constructing
roads,bridges or factories; it is
about creating an environ-
ment where innovation
thrives, infrastructure sup-
ports growth, and services
empower people. Companies
like L&T, with over eight
decades of contributions to
India’s progress, play a vital
role in shaping this future.
Their work in infrastructure,
industry,defence and technol-

'ogy has been instrumental in

building the foundation of
modern India.

However, nation-building
extends beyond legacy organ-
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isations. Today’s start-ups,
which are innovating and
building solutions tailored to
India’s unique needs, are
equally critical.

And behind these compa-
nies are millions of workers,
engineers, and professionals
who labour tirelessly — on
roads, construction sites, in
offices,and across digital plat-
forms — to make the 24x7
economy areality.

Their relentless efforts
form the backbone of our
nation’s growth story. Now,
when the nation is marching
towards its goal of becoming a
Viksit Bharatby 2047,and cre-
ating employment for millions
everyyear, it is important that
we allwork towards full capac-
ity. The example of China and
several other developed coun-
tries who worked tirelessly
post waris an example.

That said,I want to make it
unequivocally clear that I do
not subscribe to the L&T chair-
man’s remarks about a 90-
hourworkweek. Such anotion
isneither practical noraligned
with the balanced work culture
that a developed nation must
strive for. However, to suggest

Ina

i

that firms like L&T are not
nation-builders, or that
nation-building does not
require extraordinary effort
and dedication, is equally
short-sighted.

The 24x7 economy we live
intodayreflects the aspirations
ofarisingIndia.It challengesall
of us — corporates,innovators,
and individuals — to contribute
with zeal and passion, while
ensuring that the pursuit of
extraordinary outcomes does
not compromise thewell-being
and dignity of those driving
this progress.

Nation-building is,and will
always be,a collective effort. It
demands ambition,resilience,
and a commitment to inclu-
sivity and balance. Together,
we Indians can continue to
build a nation that exemplifies
progress,equity,and opportu-
nity forall.

We have to remember dis-
tinctworking requirements of
L&T, which is a hierarchical
organisation like the Army.
Discipline and work ethic
have been the mantra for its
growth and success.Itisarole
model in construction indus-
try and leagues ahead of its

24x7 economy

peers.

L&T is best known for its
engineering and infrastruc-
ture projects, including con-
structing large-scale build-
ings, airports, highways,
bridges, metro systems, and
industrial facilities. Many of
its projects are time bound.
Suppose that L&Tisbuildinga
metro facility in a city. If L&T
works during the night, this
metro will get built in half the
time. This means metro get-
ting functionalin 5 yearsvs 10
years, which will make all the
difference in building the
nation as per schedule, which
also means saving on costs
and making the facility func-
tional ahead of time for the
people.

However, one cannot com-
promise with the require-
ments of aworklife balance; it
may look funny to say “how
long canyou stare at yourwife
and how long will the wife
stare at the husband”, but the
family members also expect
the head of the family to
devote adequate time and
attention to their needs.

Altogether,itisa tricky situ-
ation when balance is to be
reached. It also depends on the
specific needs of a situation.
During the 26/11 attack on Taj
Hotel, the employees went out
of the way to make guests safe
and at ease, disregarding their
personal safety. To rise to the
need of the hour is to be
ingrained among the employ-
ees.Of coursewhile theyworked
so without any expectation of
reward, in the normal course,
the extraworkhastobesuitably
recognised and rewarded.

The statement of L&T
chairman has to be viewed in
the context of needs of every
organisation and situation.
Nevertheless, the require-
ments of work life balance in
the system cannot be disre-
garded.

(The author has been the
first chairman of the CCI and
exvecutive director at World
Bank for India, Sri Lanka,
Bangladesh and Bhutan.
Currently, he is chairman of
Competition Advisory Services
India LLP)

Notice is hereby given that AKUDO TECHNOLOGIES PRIVATE LIMITED commenced the voluntary
liquidation on15th January 2025.

The stakeholders of AKUDO TECHNOLOGIES PRIVATE LIMITED are hereby called upon to submit
proof of their claims, on or before 14thFebruary 2025, to the liquidator at the address mentioned against
item 7. The financial creditors shall submit their proof of claims by electronic means only. All other

urwier follio Mo, S0001614 of SRF Limited
standing in the name of Lale Shyam Maghan
Sumaya has been Losl or mislaid and the
undersigned has . have applied to the Company

Vikas Marg, Shakarpur, Delhi-110 092
E-mail: viableimpex2009@gmail.com
Before the Central Government
Through the office of the Regional
Director, Northern Region

PUBLIC NOTICE

NOTICE OF PETITION

stakeholders may submit the proof of claims in person, by post or by electronic means. Submission of

false or misleading proofs of claim shall attract penalties.

Place : Bangalore
Date : 20th January 2025

Ganesh Panduranga Pai
Insolvency Professional
IBBI/IPA-001/IP-P01313/2018-19/12054

Through this motice

1525 [ 2024.

wak imilated by the [:-'-'m'l'll'li"'f"!r'

Pl

the SARFAES| Act 2002, a5 per Law.

Magar, Jaipur-302 021,

Place; Jhanst, Lilar Pradesh
Date ; 20.01.2025

'CHOLAMANDALAM INVESTMENT AND FINANCGE COMPANY LIMITED
'Chﬂla | Corporate Office: Chola Crest, Super B, C54 & C55, 4,
Ener e tettee e | Thiry Wi Ka Industrial Estate, Guindy, Chennai-600 0332,

PUBLIC NOTICE

we  do hereby
Mr. RAM PAL SAHU (alias) RAM SAHU.Borrower along with Mr. JYOTI RAM,
Mr. KRISHNAN SAHU and Mrs, VIMLA KALI, Co-Borrower(s] had avalled the
financial facdibes from Mis Cholamandalam Inwestment and Finance Company
Lted, {The Campany) under Loan Aecount Noe(s). LAP4JHADDD122806 agains
morigage of proparty baing Al that piece and parcel of Residential houss, Tatal
area of 1596 Sq. Ft, Stuated at Piot Mo, 928, Kasbs Samthar, Mohalta Viggygarh,
Pargana Moth, Dist. Jhansi, Uttar Pradesh-284 304

And Bounded On :- = East @ House of Anuradha Sahu, « West @ Howse of Salhid
kham;, * North : 31 fL wide road; » South : Plot of other.

This properly was moftgaged with the Company by executing Memoarandem
Ralating. to Deposil of Tdle Deed 0 favor of The Company ‘which was god
registerad with the office of the Sub Recgisirar, Moth Jhansi vide Document Mo

inform  the public in genaral  ihat

Due to defaulls commilied by the above-named Principal Bormower, Co-borrowers
gnd Guarandors, their Loan Account Mo, LAP4JHADDDT2ZBE06 was declared
% NON-PERFORMING ASSET and an achon unger the Securtization and
Reconsiruction of Finamncial Assets and Enforcament of Security Inderest Act 2002

I the course of execution of notices under the Secuntization and Reconsinection
ol Financial Assets and Enforcement of Security interest Act 2002, It came 10 the
knowlsdge of the Company that Mrs. VINMLA KALl Co-Bormmower has espired
and &forls 1o race oul 1he delsls of his legal heirs were made by the Company.
Howayver, despite best afforts, we are unable to get the details of his legal heirs.

throwgh  thes notcs, we do hershy Inform Ehe legal helrs of Lale
Mrs. VIMLA KALI, Co-Bormower and Public in General that the Company is in the
process of infiabng legal proceadings on e above saild morgaged propery unear

I cage any legal heirs of the deceased Mrs, VIMLA KALIL Co-Borower have any
chjaction or ciaim in respect of the above said morlgaged property, they may contact
{intimate [ infarm Mr, Rajesh Kumar, the Authorized Officer of the Company
in writing along with evidence / proof in support of their claim within 7 days from
the dabte of this notice / publication of this notice atl our Local Branch Office al 8
and 6" Floor Plot No. 306, 308, 309 At Gomes Deference Colony, Vaishali

sdi-
[AUTHORISED OFFICER]

For Cholamandalam investment and Finance Company Ltd,

[0 issue duplicate cerlificates foe the =aid
sharas,

Amy person who has any claim in respect of
I zald shares shoald weite to cur Registrar

KFI4 TECHWOLOGIES LTD, Selenium
Tower 8, Plot 31-32, Gachibowll, Financial
District,  MNanakramgeda,  Hyderahad,

Telangana-S00032 wehin one month fram this
date else e company wiE procesd 1o |ssue
dupdicaly certificates.
Date: 20,01.2025
Place: Delhl

Hame of Claimand
Rita Shyam Sumaya

Before the Contral Govermment
Reglstrar of Compandes NCT of Delhd & Haryana
In the malter of sub-secton £3) of Section 13 of

Lemited Liakdlity Partnership Act, 2008 and male 17
o thee Limited Linkility Partnership Rubes, 260
In the matier of the LimBed Liability Partnership

act, 2008, Section 13 (3)
aml

Im the matler of MY BADNA CAREER LLP having is

registered office at O-66 3rd Floor, Old Ko-0-397 L,

KH.Mo-584, Gall Ne-3, Ashok Nagar, New Ashaok

Meagar Fatak, Delhl- 1100683 M. co.e... Petitioner

Modice i5 heraby givan to the General Public that

|the LLP propases to make an application to

Registrar of Companies, NGT of Delhi & Haryana
ender section 13 (3} of the Limited Lighity
Partnership Act, 2008 seeking permission to
change 5 Registered office from the state
of “Dedhl” to the state of “Maharashtra®

Any person whose interest Is likely to be
affected by the proposed change aof the
reglstered office of the LLP may deliver or
cause to be deliversd or send by Registered
post of his/her objections supported by an
affidavit stating the nature of his/her interest
and grounds of opposition supported by an
affidwit to the Reglatrar of Companies, NCT
of Delhl & Haryana, within 21 (Twenty One)
days from the date of publication of this notice
with & copy to the petitioner LLP at itz
reglstered office at the address mentioned

above. Forand on behaif of
Address: L 45, Jalvayu ¥inar, My Badla Caresr LLP
Sector-25, Nalds, B4y -
Ligtar Pradesh-201301 VIVEE KUMAR

(Pesignated Padnen

(PSR OTR1T048

Ptace: Delhi
Date ; 1B.01.2025

Ministry of Corporate Affairs, New Delhi
In the matter of Section 13(4) of the
Companies Act, 2013
and Rule 30(5)(a) of the Companies
(Incorporation) Rules, 2014
And in the matter of

Viable Impex Private Limited
having its Registered Office at A-213,
Shop No. 109, Ground Floor, Shanti Gopal
Chamber, Vikas Marg, Shakarpur, Delhi-
110092
Applicant Company
PUBLIC NOTICE
Notice is hereby given to the General
Public that Viable Impex Private Limited
(“the Company”) proposes to make an
Application to the Central Government
through the office of the Regional Director,
Northern Region, Ministry of Corporate
Affairs, New Delhi under Section 13 of the
CompaniesAct, 2013, read with Rule 30 of
the Companies (Incorporation) Rules,
2014, and other applicable provisions, if
any, seeking confirmation/approval of
alteration of Clause Il of its Memorandum
of Association in terms of the Special
Resolution passed in the Extra Ordinary
General Meeting held on 13" January,
2025, to enable the Company to change
its registered office from the NCT of Delhi
to the State of Uttar Pradesh.
Any person whose interest is likely to be
affected by the proposed change of
registered office of the Company may
deliver either on the MCA-21 portal
(www.mca.gov.in) by filing an Investor
Complaint Form or cause to be delivered
or send by registered post of his/her/its
objections supported by an affidavit,
stating the nature of his/her/its interest
and grounds of opposition to the Regional
Director, Northern Region, Ministry of
Corporate Affairs, B-2 Wing, 2™ Floor, Pt.
Deen Dayal Antodaya Bhawan, CGO
Complex, Lodhi Road, New Delhi-110 003
(e-mail: rd.north@mca.gov.in), within 14
days from the date of publication of this
notice, with a copy to the Company at its
Registered Office address mentioned
above.
For Viable Impex Private Limited
Sd/-
Aman Peshawari
Director
DIN: 07746189

Date: 15.01.2025
Place: New Delhi

TULIP SCHOOLS PRIVATE LIMITED
CIN: U80211DL2006PTC149520
Registered Office: Basement C-9/43, Sec-8
Rohini, North West, Delhi-110085
Email Id: pawansangai@yahoo.co.in

Form No. INC-26
Pursuant to Rule 30 of the Companies
Incorporation) Rules, 2014, as amended]
dvertisement to be published in the newspaper for
change of registered office of the Company from
one state to another.

Before the Central Government/Regional Director

Northern Region, New Delhi

In the matter of Sub-Section (4) of Section 13 of the

Companies Act, 2013 and Clause (a) of Sub-Rule
5) of Rule 30 of the Companies (Incorporation)
ules, 2014 AND

In the matter of TULIP SCHOOLS PRIVATE
LIMITED (“Company”) having its registered office
at Basement C-9/43, Sector-8 Rohini, North West,
Delhi-110085, India .
................ Petitioner

Notice is hereby given to the General Public that the
Company proposes to make an application to the
Central Government (Regional Director) under
Section 13 of the Companies Act, 2013 seeking
confirmation of alteration of the Memorandum of
Association of the Company in terms of the Special
Resolution passed at the Extra Ordinary General
Meeting of the Company held on Thursday, 26th
December,2024 to enable the Company to change
its Re?istered Office from “National Capital Territory
of Delhi” to the “State of Haryana” i.e. within the
jurisdiction of Registrar of Companies, NCT of Delhi
and Haryana.

Any person whose interest is likely to be affected by
the proposed change of the registered office of the
Company may deliver either on the MCA-21 portal
$www.mca.gov.ing), tglfiling an investor complaint
orm, or cause to be delivered or send by registered
post his/her objections supported by an affidavit
stating the nature of his/her interest and grounds of
opposition to the “Regional Director”, Northern
Region, B-2 Wing, 2nd Floor, Paryavaran Bhawan,
CGO Complex, New Delhi-110003, within 14
(Fourteen) days of the date of publication of this
notice with a copy to the applicant Company at its
registered office at the address mentioned below:
Registered Office: Basement C-9/43, Sector-8
Rohini, North West, Delhi-110085, India

By and on behalf of the applicant
For Tulip Schools Private Limited

Date: 20.01.2025
Place: New Delhi Sd/-

Rakesh Gupta (Director)

PRATHAMA UP GRAMIN BANK

Head Office: Prathama Bhawan
Ram Ganga Vihar Phase-2, Kanth Road,

DIN: 02428928

Regional Office:

Modi hails makers of
Constitution,lauds

EC forimp

EXPRESS NEWS SERVICE
New Delhi, January 19

ADDRESSING THIS YEAR'S
first edition of his monthly
broadcast, Mann Ki Baat,
Prime Minister Narendra
Modi paid tribute to the mak-
ers of the Constitution—B R
Ambedkar, Rajendra Prasad
and Shyama Prasad Mukher-
jee, who participated in the
Constituent Assembly
debates. He also said this
year’s Republic Day is partic-
ularly special as it marks the
75th anniversary of the
Indian republic.

The PM hailed the Election
Commission and urged citi-
zenstovoteinlarge numbers,
without mentioning any spe-
cific elections. The broadcast
comesjustweeksahead of the
crucial Delhi Assembly elec-

| tions, slated for February 5.

ET

(Sponsored by Punjab National Bank)

Moradabad, 2440017

Moradabad

Notice for Sale of Property by Public Auction

(As per the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002) (Under Rule 8 (6)

Where, in exercise of the powers obtained under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002, the authorized officer Prathama UP Gramin Bank, under Section 13
(2} of the said Act and read with the rules, issues a nolice to the account helder on the dates mentioned in front of him. Issued a demand from them fo pay the amount mentioned in the nolice within 60 days. Due to the

Chabra

At the beginning of his
address on Sunday, he said, “I
rememberall those great peo-
ple who gave us the Constitu-
tion. Many discussions hap-
pened then. They are our
heritage.I want to show you
the original voice of some of
the leaders. Dr B R Ambedkar
said many things; I am show-
ing you his words.” The
episode featured clips from
original speeches of the three
leaders.

Inthe 118th episode of the
programme, Modi also men-
tioned the ongoing Kumbh in

PUEBLIC NOTICE

GYGY Infracon Pvt. Ltd.

artial polls

Prayagraj, stating, “You must
have seen that the youth are
extensively participating in
Kumbbh. It is true that when
theyoung generation proudly
joins its civilisation, then its
roots become strongerand its
golden future is assured. This
time we are also witnessing
the digital footprints on a
large scale in Kumbh.”

“January 25  marks
National Voters’ Day, the day
the Election Commission of
India was established. Over
the years, the Election Com-
mission has consistently
modernised and strength-
ened our voting process,
empowering democracy at
every step,” he said.

“They have a bigger place
in the country. When the first
election happened, people
doubted democracy.Butithas
continued.Ithank the ECI for
making the process more
robust. I congratulate the ECI
for their impartial elections. I
urge the voters to participate
inthe elections,”he added.

GSl study indicates

Complete details of properties/other information is available with the Chabra Branch
Auction Terms and Conditions 1. At the time of auction, it is mandatory for the bidder to depaosit 10 percent of the reserve amount as earnest money in Authorized Officer Prathama UP Gramin Bank. 2. Bidder must
bring his/her Aadhaar Card/Fan Card As soon as the bidder's bid is accepted, 25 percent of the auction bid amount will have to be deposited immediately and the remaining amount will have o be deposited within 15
days, otherwise the earlier deposited amount will be confiscated. 3. The above properfies will be sold on 'as is where is' basis. The authorized officials reserve the right io-accept or reject any bid without assigning any
reason. 4. The money of the unsuccessful bidder will be returned without interest on the same day after auction of the property. 5. All legal expenses related to transfer like stamp and registration fees etc. will be borne by
the successful bidders. 6. All government taxes and liabilities on the property will be the responsibility of the bidder. 7. For other infformation, contact the concerned branch on any working day.. B. The auction will start
from the reserve price and bidders will improve their offers in multiples of five thousand, after closing of the auction the highest bidder will be declared the successful bidder. 9. If the borrower pays the antire outstanding
amaount ta the bank before the date of auction, the auction will be cancelled. 10. This notice should be read as a 30 days notice to the borrowers and guarantors.

Date: 17.01.2025

Place : Moradabad, Noida

Authorized Officer, Prathama UP Gramin Bank

ansuring transparancy and s cooperafing  with
relevanl aulbanlies & evasligale he  malber
furiner and iake nacessary legal action
This nalice serves &= an official communication o
irdanm the Public and Staksholders of the siluatian
amd o caulian agarsd any irdahamant wilh M
Sl bl theass (o resaitban bo 'R Prisne 1T SEZ B, Lid
lzzued by
GYGY Infracon Pwt. Lid.

Thig nctice & b s i go0d Balh and Passd
&l parties ere advised bo exarcise ceulian in
chaalings with Mr. Arsl Mifas o any rlatsd enlitas

financialexp.epaptin

New Delhi

barrower/guarantors nol depositing the amount within the above mentioned lime period, the authorzed officer, using the powers under Saction 13(4) and read with Rule (8) of the said Act, has deposiled the morigaged - Maotice Regarding Payment presence Of Iithium
properites in the following accounts on the date mentionad against them. Capture was ohiained. Due to non-deposit of amount by the borrower/guarantors, the following properbies are being sold through public auction et o ? ;"’sz-:-ﬂ" Mithas
: B U E ° ° ° . _°
Note-Auction place: Chabra Branch : GYGY Infracon Pyt, Lid, haraby issuas this pusiic N OdISha. OffIClal
Sr. Account Name | Borrower [ Mortgager Details of Mortgaged Properties/ Qutstanding Reserve Price |Auction date m?ha?ﬂa;':';;fﬁﬁplgﬁgfﬁnﬁdﬂﬁg ARECENTGEOLOGICALSur-
No. & Guarantor Name Property Owner Amount and time awards the sattlemend of public liabiities of IVR . L
: v vey of India study has indi-
Earncst Mone Mature of Prime IT S5EZ F""L. Ltd., 3 company caclarad y y N
y Possession ?ﬁﬂ"ﬁ:ffﬂéﬁ”ﬂ:.ﬁ‘“ National Company Law cated the presence of lithium
LE i ] . .
é‘;?:: g:la n_[l Pﬂgg}};gﬂm Diespite poreamants and dear understanding that —a Wldely used metal in the
post e payments woud be used 1o sattie IVR Prime IT production of glass,aluminum
1 |Mis SVS Agri Foods Pvt. Ltd. At: (Borrower's Firm)| Property No. 1 Hypothecation of Entire Plant & Machinery situated at Village Dhanupura. Post | Rs. 2.38 05.290.00/-] RS- 40.05,000/- 21.02.2025 SEZ Pyt Ltd. liakilitias, the funds wara nat utilizad roducts and batteries — in
_ : gl {Entire Plant & Time 11,00 am far. Per imtended purpose and appear 16 have p
Village - Dhanupura, Post-Chhabra, Tehsil - Chandausi,| Chhabra, Tehsil - Chandausi, Sambhal, (UP) as on 22.10.2018+ Mach } 0 2.00 pm been utawully diverted and siphoned off some districts of Odisha, a
Sambhal, (UP) Sh. Vijay Pal Singh Chauhan sfo $h. Dhan interest and ciher Sl — n Ihe gt of thase sedous deveiopments, GYGY senior GSI official said on Sun-
. : _ BN DENSeS Re 4 005 00/- Symbolic Infracon Pvt. Ltd. wishies bo infioem all concemad Lo
gﬂl flﬂg? Cr:lﬂ‘:hﬂnsfﬂlltrﬂﬂtﬂ; E:j hl'ﬂ:lﬂﬂﬂﬂﬂ:}uitj :—52- o 5 n-z znlzf. Prdaas sl ﬁarﬁs.aup|I|-a:-gf,-ua:‘-aa-l.uﬂutg1u-.na:.dmH - day.Lithium reserves have ear-
ector-61, Noida, Gautam Bu agar, mt. ate o ks - EF IR OGN IR A lierbeen found in parts of Kar-
o : I 280620149 Mithas or any enifes. sssosaled with him
=angeeta Chauhan wio Sh. Vijay Pal Singh Chauhan Demand Notice (Before Auction) concerning [VR Primes ITSEZ Pyt Lid. nataka and Jammu and
(Director) At A-59, Sector-61, Noida, Gautam Budh Magar, Property No. 2 Commercial Property Land & Building Situated at Village Dhanupura, Khata No: 15423017 Es. 1.1 3.4{5.;3:}[!-; 1_E‘I .Et‘lEiEET‘IEE 2, M busingss dlhahlengs with M. M#has o Kashmir, he said.
: ; . e . ommercial lan ime 11.00 am related entides wil be viewed as fraudulent and ) )
{L.i'F'] Sh. Shyam Babu s/o Eh._ﬂ'm Pra kash (Guarantor)AL: | DD117, Khasra No: 144, Post - Chhabra, Tehsil - Chandausi, Sambhal, (UP), Area 0 486 hactare & Building to 2.00 pm cartclaconsgingy St “As such there is no major
Village & Post- Chhabra, Tehsil - Chandausi, Sambhal, (LUP) | (Intha name of Sh. Vijay Pal Singh Chauhan s/o Sh. Dhan Pal Singh Chauhan), Bounded: On Rs 11 34 ﬁ.ﬁD'- Symbalic 3, We caufion against any finercial or business finding, but there are some
Eﬁ. Shiv Kumar s/o Sh. I'H'Iah.ﬂn dra Eingh {Guarantor) At: mn Morth by: Land of Smt. I'-.-‘Iun_ni Devi On the South by: Land of Rajvir Singh & Satyaveer E‘i.ﬂl‘:,?ﬁzs ' Passession f::,?“ﬁt”"'z‘"l”"“"’d"{' IVRFSima) aRhn indications of lithium pres-
Village & Post - Chhabra, Tehsil - Chandausi, Sambhal, (LUP) | Singh On the East by: Chandausi Sahabad Road On the West by: Land of Tejpal Sing {Before Auction) 13.09.2018 GYGY Infracon Pvt. Ltd, = fuly committed o ence (in Odisha). We are in a

very preliminary stage, and
therefore,should not makeany
claim. However, speaking geo-
logically, some indications are
there in the Eastern Ghat belt
like in Nayagarh,”deputy DG of
GSI Pankaj Kumar said.
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